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New Delhi this the 5th day of May, 2004.

Sh. Ram Pal

in Sushil Kumar & anr.

walvaman under

Sr. Saction Engineer (W),

Mortharn Raillway,

Mew Dalhi. .o Petitioner

{(thraugh $h. G.0D. Bhandari, Advocate)
Warsus

1. Sh. R.R. Jaruvhar,
General Managear,
HMorthern Railway,
Baroda House,

New Delhi.

Y. Sh. VoKL Aggarwal,
Divi. Railway Managsr,
Harthern Rallway,
Stats Entry Road,

ew Dalhi.

D 3. 3h. ALKL. Singh,
Divl. Supdibg. Enginesr-111,
Northern Railway,
DREM s OFfics,
State Entry Road,
Mew Delhi.

4.,  Shri
mzstt. Divi. Enginesr,
Morthern Rallway,
Delhi Division,
New Delhi.

S Y. 8Bh. S.K.L Trahan,
Sr. Section Enginser(Worka),
Hortharn Railway,
Delhi Division,
Hew Delhi. e Respondants
(through Sh. H.K. Gangwani & 3h. R.L. Dhawan, advocate)

’ ORDER  (ORAL)
Hon"kle Sh. V.K. Majotra, ¥ice-Chairman(a)

Learned oopunsel for the rengHdents~ha§ filed
a copy of the letter of the Government Counsel in  the

Hdon’ble  Supreme Court in SLP No. 2260-52/2004 wherein
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the Hon'ble Suprems Court on 246.03.

contempt procesdings before this
visw o of th&lmatter, this C.P. is
to the petitioners to revive
appropriate after the disposal o
counsal  of  the petitioners has s
may not ralate to the present mat
shall have liberty toa revive thi
gatablished at some stage that
before the Hon'ble Supreme is

prasent case.

(Shanker Raju)
Member (J)

004 have staved the
Tribunal. In this
droppad with liberty

it if considersasd
f the 3LP. l.earnad

tated that this case

ter. The petitionsars
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(W.K. Majotra)
Vice~Chailrman (&)




